
Assam Schedule VIII, Form No. 127
High Court Criminal Form No. (M) 106

ORDER-SHEET FOR MAGISTRATE’S RECORDS

DISTRICT: SONITPUR
IN THE COURT OF NAZRANA P. REHMAN, SDJM(S) Sonitpur, Tezpur.
GR Case No. 74/1999    

   –Versus– 

Date Order Signature

23.08.2022        Accused is absent with steps vide petition

no.  1935/2022  stating  that  due  to  religious

ceremony  at  home,  he  could  not  appear

before the court today.

      The case was fixed today with a direction

to the Bench Assistant to see if the case dairy

could be traced out once against properly and

communicate  the  same  accordingly  to  the

court.

       Heard the Bench Assistant. Also heard the

learned APP as well as the learned counsel of

the accused.

    The Bench Assistant  informed the court

that inspite of his best effort, the case dairy

could not be traced out.

      Now, the instant case is exclusively triable

by the Hon'ble  Court  of  Sessions.  Thus,  the

case could not be committed to the Hon'ble

Court  of  Sessions  without  the  case  diary.  It

has  been  already  reflected  in  earlier  order

that O.C concerned PS has also informed that

no duplicate or triplicate case diary has been Continued



23.08.2022

Continued.

found  in  the  PS  and  in  this  regard,  the

statement of the concerned O.C was also duly

recorded  dated  21.02.2022.  Further,  the

instant case is a long pending case pertaining

to the year 1999 and the court is unable to

trace out  the case diary despite  due efforts

being made since 19.02.2021.

     Thus, considering all aspects and upon due

hearing  of  learned  APP  as  well  as  leaned

counsel of the accused I deem it fit and proper

to  file  the  case  until  further  orders  with  a

direction to the Bench Assistant to put up the

case record before the court as and when the

case diary is traced out.

     The Bench Assistant shall make all possible

best effort to trace out the case diary and put

up the case record before the court as soon as

possible.

   The  case  is  accordingly  filed  until

further orders.


